
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 21/09/2026

(1894) 01 MAD CK 0002

In the Madras High Court

Nagamma APPELLANT

Vs

Virabhadra RESPONDENT

Date of Decision : 09-01-1894

Acts Referred:

Citation : (1894) ILR (Mad) 392

Hon'ble Judges : Arthur J.H. Collins, C.J;Shephard, J

Bench : Division Bench

Judgement

1. We must follow the decision in Valu v. Ganga ILR 7 Bom. 34 and Vishnu
Shambhog v. Manjamma ILR 9 Bom. 108 and hold that unchastity of

a widow deprives her wholly of her right to maintenance. No text has been cited
in favour of the theory that a bare maintenance can be allowed.

The fact that there has been an agreement in our opinion makes no difference. It
merely fixes the amount and the security. We must dismiss the

appeal with costs.
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